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The admitted position is

R
that the petitioner uhoﬁﬁb a sibsbibute

suspension on 17,10,76 and ultimately removed from service WeCef o

16.6.%1. There was also no controvaersy t
subsistance alleyance up to March 1979 bt

subsistance alloyance thereafter. In suc

application has been filed for an appropr

the subsistance allowance since April 1979 till 16.6.91 is released

te him,

2, Hearing the counsel for

that the petitioner is indeed entitled ta

claimed by him and the ceunsel for the respondents states that there

will be no ebjection to relegse the amoun
ef the prescribed formalitiesg,
Te We therefore dispose of

tien upon the respondents to release the

1at the petitioner has receiv

) circumstance the instant

le recerds before us we find

halasi was placed under

t he has not been paid any

~a

igte direction &s such ‘that

the respondents and the
the subsistance alloyance
t subject to the compliance

the application with 4 direcL

subsistance allewance as may

be admissible under the rules to the petitioner from April 1979 ti1l

16.6,91 witiiin 4 yeeks frem the date of ¢

/. N

A B ./

»

ompliance of the formal ities

-



:ffdm%phe petitioner, The respendents shall also intimate the petiticne

forthuith about the fermalities te be complied yith, The petitienex
shall alse be paid the cost of the progeeding smount to Rs+500/~

within the gbove mentienad period.
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